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     1       2 3 4 5 6 7 

Orissa 755.9 673.4 696.4 135.4 145.7 120.3 

Punjab 434.4 317.4 292.0 19.9 117.9 112.6 

Rajasthan 619.5 702.4 726.0 160.1 171.1 150.7 

Sikkim*       

Tamil Nadu 3046.9 4654.3 3453.3 1211.9 186.8 1819.3 

Tripura 199.2 212.7 254.6 228.0 229.9 196.7 

Uttarakhand 398.4 402.8 428.1 65.7 77.6 60.5 

Uttar Pradesh 2752.4 3008.5 2890.4 358.2 335.0 274.1 

West Bengal 4276.0 3308.0 3698.0 3426.3 3091.8 2301.3 

Andaman and Nicobar 19.9 20.1 23.2 20.1 20.1 17.6
 Islands 

Chandigarh 29.8 28.1 23.8 22.2 20.7 19.6 

Dadra and Nagar  4.2 4.8 5.4 2.3 1.7 2.6
 Haveli 

Daman and Diu 4.8 5.0 5.2 6.1 5.9 5.7 

Lakshadweep 7.8 8.6 10.7 3.4 2.6 3.0 

Puducherry 174.4 193.7 194.6 7.8 0.0 5.7 

GRAND TOTAL 30691.1 30649.6 29253.8 10774.9 9324.4 9861.1 

Note: @ less than 50. 

Figure may not tally due to rounding off. 

*No Employment Exchange is functioning in this State 

ESI hospitals being allowed for treatment of general public 

 3838. SHRI RAM KRIPAL YADAV: Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

 (a) whether Government has identified few Employees State Insurance (ESI) Hospitals, 
which are being allowed for treatment of general public also; and 

 (b) if so, which are these ESI Hospitals in the country? 

 THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) 
Yes, Sir. The Employees State Insurance Corporation (ESIC) has decided that facilities in ESI 
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Hospital having bed occupancy of less than 60% can be opened to non Insured Persons (IIPs) 
on payment of user charges. 

 (b) For utilization of spare capacity in Employees State Insurance (ESI) Hospitals, a 
scheme has been framed and circulated to all concerned for implementation. 

Amendment to Contract Labour Act, 1970 

 3839. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

 (a) whether it is a fact that Government is planning to amend the Contract Labour Act, 
1970 to ensure a fair deal for contract workers; 

 (b) if so, the salient features of the proposed amendment; and 

 (c) how the above amendment ensures equal wages, facilities and benefits like regular 
employees? 

 THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) to 
(c) A proposal to amend the Contract Labour (Regulation and Abolition) Act, 1970 is under 
consideration of the Government. 

Reviewing labour laws 

 3840. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

 (a) whether it is a fact that the Ministry is reviewing some of the labour laws, which are 
standing as obstacles for employment generation, welfare of labour force, etc.; 

 (b) if so, the details of laws that the Ministry proposes to review; 

 (c) whether any decision has been taken in the Indian Labour Congress held recently 
with regard to the above; and 

 (d) if so, the details thereof? 

 THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (a) 
and (b) Review of labour laws is a continuous process and amendments are made in labour 
laws from time to time in order to, inter-alia, promote employment generation, welfare of labour 
force, etc. Recent amendments carried out include those under the Payment of Wages Act, 
1936, the Payment of Bonus Act, 1965, the Apprentices Act, 1961, the Payment of Gratuity Act, 
1972, the Employees' State Insurance Act, 1948, the Industrial Disputes Act, 1947, the Plantation 
Labour Act, 1951 and the Workmen's Compensation Act, 1923. In addition the Government has 
introduced the Labour Laws (Exemption from Furnishing Returns and Maintaining of Registers 
by Certain Establishments) Amendment Bill, 2011 and the Mines (Amendment) Bill, 2011. 


